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O R D E R 

 

Per : Narender Kumar Choudhry, Judicial Member: 

 

 This appeal has been preferred by the Assessee against the order 

dated 28.09.2023, impugned herein, passed by the Ld. Commissioner of 

Income Tax (Appeals) (in short Ld. Commissioner) under section 250 of 

the Income Tax Act, 1961 (in short ‘the Act’) for the A.Y. 2011-12. 

 



ITA No.4259/M/2024 

M/s. Saint Gobain Materiaux De Construction Sas, France 

 

2

2. The Ld. AR of the Assessee at the outset has submitted that 

inadvertently the Assessee challenged the impugned order dated 

28.09.2023 passed by the Ld. Commissioner of Income Tax (Appeals)-53, 

Mumbai which is under consideration in the instant appeal, simultaneously 

by filling 02 appeals one by online e-filling second one in physical mode.  

Online/E-filed appeal being ITA No.4244/M/2023 has already been 

decided by the Tribunal vide order dated 29.05.2024, whereby the 

impugned order is set aside and therefore the present appeal is liable to 

be dismissed being infructuous. The Assessee further submitted that 

inadvertently the Assessee had filed two simultaneous appeals and 

therefore the action of the Assessee in filing two appeals challenging the 

same order, may be excused.   

 

3. The Ld. D.R. did not refute the claim of the Assessee.  

 

4. In the result, the appeal filed by the Assessee stands dismissed 

being infructuous.   

  

Order pronounced in the open court on 30.08.2024. 
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